














File No.: FC-7/28/2024-FC
Government of India

Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)

*****
Indira Parayavaran Bhawan

Jor Bagh Road,
New Delhi-110003

Dated: 17-10-2024
To,

The Principal Secretary,
Department of Forest, Environment
& Climate Change,
Government of Jharkhand,
Ranchi.

Sub: OA No. 200 of 2024 titled as Dr. R.K. Singh Vs Union of
India & Ors. pending before the Hon’ble NGT(EZ), Kolkata – reg.

Sir,

1. This is in apropos with the above stated matter which is pending in
the Hon’ble National Green Tribunal(EZ), Kolkata.

2. The applicant through the instant Original Application alleges that
Plot nos.-426 and 450 of Village Tetulia, Bokaro Forest Division,
Bokaro which is a notified forest vide gazette notification dated
24.05.1958 issued by the Government of Bihar, Patna u/s 29 of
Indian Forest Act, 1927, is being used for non-forest purposes
without complying with the provisions of Section 2 of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980.(Copy of OA
enclosed)

3. In view of the aforesaid, it is requested to submit a factual report
to this Ministry on the allegations raised in the OA within one
week’s time from the date of issuance of this letter. Further,
if any violation of the Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 is reported, the State Government may initiate
appropriate action and submit an action taken report to this
Ministry.

This may be treated on urgent basis.

Yours faithfully,

Encl. As above.

Sd/-
(Suneet Bhardwaj)

Assistant Inspector General of Forests
 
Copy to: The Deputy Director General of Forests(C), Regional Office
Ranchi with a request to submit its comments on the contentions in the
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REMINDER-I
File No.: FC-7/28/2024-FC

Government of India
Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)
*****

Indira Parayavaran Bhawan
Jor Bagh Road,

New Delhi-110003
Dated:      As per E-sign.

To,
The Principal Secretary,
Department of Forest, Environment
& Climate Change,
Government of Jharkhand,
Ranchi.

Sub: OA No. 200 of 2024 titled as Dr. R.K. Singh Vs Union of
India & Ors. pending before the Hon’ble NGT(EZ), Kolkata – reg.

Ref: This Ministry’s letter dated 17.10.2024.

Sir,

1. This is in apropos with the above stated matter which is pending in
the Hon’ble National Green Tribunal(EZ), Kolkata.

2. The applicant through the instant Original Application alleges that
Plot nos.-426 and 450 of Village Tetulia, Bokaro Forest Division,
Bokaro which is a notified forest vide gazette notification dated
24.05.1958 issued by the Government of Bihar, Patna u/s 29 of
Indian Forest Act, 1927, is being used for non-forest purposes
without complying with the provisions of Section 2 of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980.

3. The Ministry vide its letter dated 17.10.2024 sought a factual
report from the State Government. The same has not been received
till date.

4. Accordingly, the State Government is reminded to submit a factual
report to this Ministry on the allegations raised in the OA
expeditiously. Further, if any violation of the Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 is reported, the State
Government may initiate appropriate action and submit an action
taken report to this Ministry.

This may be treated on urgent basis.

Yours faithfully,

Encl. As above.

(Suneet Bhardwaj)
Assistant Inspector General of Forests
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Copy to: The Deputy  Director General of Forests(C), Regional Office,
Ranchi is also reminded to submit their comments on the contentions in
the OA.
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REMINDER-II
File No.: FC-7/28/2024-FC
Government of India

Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)

Indira Parayavaran Bhawan
Jor Bagh Road,

New Delhi-110003
Dated:      As per E-sign.

To,
The Principal Secretary,
Department of Forest, Environment
& Climate Change,
Government of Jharkhand, Ranchi.
 

Sub: OA No. 200 of 2024 titled as Dr. R.K. Singh Vs Union of
India & Ors. pending before the Hon’ble NGT(EZ), Kolkata – reg.

Ref: This Ministry’s letters dated 17.10.2024 and 07.11.2024.

Sir,

1. This is in apropos with the above stated matter which is pending in
the Hon’ble National Green Tribunal(EZ), Kolkata.

2. The applicant through the instant Original Application alleges that
Plot nos.-426 and 450 of Village Tetulia, Bokaro Forest Division,
Bokaro which is a notified forest vide gazette notification dated
24.05.1958 issued by the Government of Bihar, Patna u/s 29 of
Indian Forest Act, 1927, is being used for non-forest purposes
without complying with the provisions of Section 2 of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980.(Copy of OA
enclosed)

3. The Ministry vide its letters dated 17.10.2024 and 07.11.2024
sought a factual report from the State Government. The same has
not been received till date.

4. Accordingly, the State Government is again requested to submit a
factual report to this Ministry on the allegations raised in the OA
expeditiously. Further, if any violation of the Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 is reported, the State
Government may initiate appropriate action and submit an action
taken report to this Ministry.

 
This may kindly be treated as 'MOST URGENT' .

Yours faithfully,

Encl. As above.

(Suneet Bhardwaj)
Assistant Inspector General of Forests
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Copy to: The Deputy Director General of Forests(C), Regional Office
Ranchi with a request to submit its comments on the contentions raised
in the OA.
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